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Central Administrative fribunal
PrIncI pa I Bench

CP No.581 of 2001

I n

G.A. No. 1041 of 1-9Sy.
/A

New Delhi , dated this the Pebruary, 2002.

HON'BLE MR. S.R. AD I Gb, VICE CHAIRMAN (A;i
HON'BLE MR. SHANKER RAJU, MEMBER U;

Narender Kumar,

S/o Shri Birhama Saroop,
Salesman, Northern Rai lway,
Consumer Cooperative Store,
Zonal Training School ,
Chandaus i tUP).

(By Advocate: Shri G.D.Bhandari

Versus

,

1  . Shr i S.Dashrath i ,
General Manager,
Northern Rai lway,
Baroda House,
New DeIhI .

2. Shri SM.bhardwaj,
Divisional Rai 1 way Manager
Northern Rai lway,
Moradabad.

(By Advocate: Shri VSR Krishna).

ORDER

App i I can t

.Respondents,

S.R. ADIGE. VC (A)

Heard both sides on CP No.581/2001 al leging

contumacious non-compl iance of the Tribunal's order

dated 15.2.2001 in OA NO.1041/99.

^  perusal of the Tribunal's aforesaid order-

dated 15.2.2001 makes i t abundantly clear that it was

disposed of on the l ines of the CAf Al lahabad Bench
order dated 13.10.95 ,n OA No.579/88 K.P.Singh Ors.
Vs. UOI & G.M.Northern Rai lway & Ors.

terms of the CAT Al lahabad
Bench order deted ,3.10.95 (sopre) the names of Shr,
K-P. Sinah i urs. iieve been Piacad at SI .Nos.55 to
SO Of the priority l ist (Annexure R-..,, below whom
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'  V appl icant's nanie has been entered. Whi le doing so,
respondents have' kept the contents of Rai iway Board s

Circular dated 26.6.77 (Annexure.R-1 I I Col ly) in

V I ew

4. if appl icant is aggrieved with the position

given to him by respondents in the priority l ist/LCL

Kesister for reengagenien i/regu I ar i sat i on it is open
to him to Chal lenge the same separately through
appropriate original proceeOings in accoruance ei.n
aw, it so aovised. A CP is not the appropriate

'natrumenl for the purpose. In this -
,  connect ionon Die Supreme Court's rul ing m J - -

G.Duggar & n ^•^•^ar.har Vs.oggar & Ors. Ji iggeO) SC 6DH

relevant. , ' 'a «.reme,y

•^—g leave to appi,cent ss e
Notices discharged

(Shanker Ra
l^ember (j

/og/ >''oe Cha7rm^\^^
' t S . R . i

OiA.


